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MR. SPEAKER: Can you listen to
me for a minute? Now, the statement
it laid on the Table of the House. That
motion is already there. If you want
-;:sendanycommentsyoucmnndu

me.

oty fewrq 3w 9T A R
afr v ar @ &

SHRI INDRAJIT GUPTA (Alipur):
How will you decide it? Yesterday
you held pver this privilege.

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is making a statement
with regard fo the privilege.

MR. SPEAKER: I may tell you that
we were kept so busy in the last few
days. This came only this morning.
I found no time and so I could not
come to any. conclusion so far.

o wey Foprdl - 8 X& wTe Paxiew
=q Ofad 1 ag ag e ¢
MR. SPEAKER: He has now laid

it on the Tahle of the House.

SHRI MADHU LIMAYE: Do
allow him to lay it on the Table.

not

MR. SPEAKER: Well, I have allow-
.ed him to lay it on the Table of the
House. That will not affect my de-
eision,

ot wy fowd . woaw wgnEw, W 7
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“Charges wepe framed against
them for negligence and careless~
.ness in the performance of their
,duties but it was noticed thereafter

MAY 10, 1974

St re. 11T, Kharegpur 244

that this particular offence was not
covered under the provisions of the
10C’'s Conduct, Discipline snd Ap-
peal Rules.”
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SHRI MADHU LIMAYE: Afe you
taking us for a ride?

SHRI D. K. BOROOAH: You are
taking us for a ride—not we

o wa fonrdr : s TR aE A
g gadl §? sy ag ez
sEIwmawdr 7 W et wfu-
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MR. SPEAKER: You stop it nuw.

Now, the Minister of Education, Soclal
Weltare and Culture.

1228 hrs.

STATEMENT RE. INDIAN INSTI-
TUTE OF TECHNOLOGY KHARAG-
PUR

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL. HASAN): Op 18th
April, 1874, the hon. Shri Samar Guha
made a statement in the House under
Rule 377, when he made some gllega-
tions ageinst the Chairman, Board of
Governors, IIT-Kharagpur. The points
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raised by him were more or less the
same which had been dealt with by
me On 11 April 1974 and in reply to
Unstarred Question No. 7862 on 22nd
April 1974 On the same day i.e. 18-4-
1974 be addresed a letter to the
Deputy Speaker, copy of which has
been sent to me, listing the allegations
that he had made earlier as also some
new allegations. Yesterday, i.e. 9th May
1974, 1 received a copy of letter of the
same date addressed by him to you,
8ir, in which he sought clarification
from me on some of the points raised
by him, I will attempt to deal with the

main points raised by the Hon, Mem-
ber.,

* The appointment of the Chairman of

the Board of Governors of IIT-Kharag
pu; has been Questioned on the ground
that he heads on Inductrial concern
and does not posses any technical
knowledge. There is neither a legal
requirment nor has it been the prac-
tice that only persons possessing tech-
nical Qualifications should be appoint-
ed as Chairmen of the Boards of Gov-
ernors of IITs. The practice so far has
been that a person of eminence con-
nected with industry or education or
ccience/technology. is appointed In this
capacity by the Visitor. Among the in-
dustrialists, mention may be made of
Shri Kastur Bhai Lal Bhai who waa
Chairman of the Board of Governors
of IIT, Bombay from 1953 to 1965, his
successor, the late Shri G. L. Mehta,
who was Chalrman fram 1865 to 1871;
Shri Padampat Singhania, who was
Chairman of the Board of Governors
of the IIT, Kanpur from 1965 to 1971.

SHRI S. M. BANERJEE (Kanpur):
We have removed him. This man,
Mr. Haksar, is a tobacco desler.

MR. SPEAKER: This is also a very
long statement, about 8 pages as I
see it.

PROF. S. NURUL HASAN: I beg to
lay it on the Table.

SHRI SAMAR GUHA (Contai): No,
Sir. There aré serious allegations and
chorges, He is not prepared to meet
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any of these charges. I have g0 many

nts with me and I want to
heay it,

SHRI JYOTIRMOY BOSU (Dimand
Harbour): He is a tobacconist to use

a civilised ward. He need not become
chief of the IIT,

MR. SPEAKER: You are all speaking

simultaneously, Do not speak simul-
tanously.

SHRI SAMAR GUHA: The statute
has been violated. A serious situation

tion has been created, A crisis has
been created,

MR. SPEAKER: In deference to
your wishes, because you were not
satisfied with the statement as shown
to me, 1 asked him to make a more
comprehensive statement so that the
matter could be cleared.

SHRI S. M. BANERJEE: May I
have your guidance....

MR. SPEAKER: No question of
guidance. Let me finish my observa--
tion. I am not allowing you. This is.
a very bad habit.

He has come in deference to your
wishes as conveyed through me be-
cause you were not sitisfieq with th¢
statement. You wrote to me. He has
got a very long statement. It is much
better he lays it on the Table. You
read it at leisure and later on Yyou

can rise this point. I will not object
to it,

SHRI ATAL BIHARLI VAJPAYEE
(Gwalior): He should have come

earlier. There is no time for a discu-
ssion now.

MR SPEAKER: That was why I had
to give this introduction, because the
Minister brought the statement as his
main speach in the debate.

SHRI INDRAJIT GUPTA (Alipur):
Why has he brought a statement on a
controversial mater on the last day?
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MR. SPEAKER: It went to him
only....yesterday. Prof Samar Guha
wrote to me that he was not satisfied.
1 conveyed that to bim yesterday.
That is the reason why he has come
today with the statement.

SHRI SAMAR GUHA: I have
plained everything.

ex-

MR. SPEAKER: I would advise you
this. Let it be laid on the Table. Other-
wise it is your pleasure; I can ask him
to read it.

SHRI INDRAJIT GUPTA: Will it
be made available?
SHRI SAMAR GUHA: I have so

many documents,_with to substantiate
the serious charges. In the appoint-
ment of the personal adviser, the sta-
tute has been violated. The Visitor has
refuseg to accept the appointment of
the personal adviser.

Recently another thing happened.
As Chairman he asked the present
Director to give up his job. He appoin-
ted another temporary incumbent
there. So many irregularities are be-
ing committed by that gentleman.

You know I took up the matter ot
Delhi IIT. I succeeded in doing a little
bit to that institution. Here I have so
many charges. What am I to do? This
18 the last day.

MR. SPEAKER: Instead of his resd-
ing this long statement and your listen-
ing to it, I advise that he lays it on the
Table. You read it. After that, we
can proceed further.

SHRI SAMAR GUHA: Today.

MR. SPEAKER: Not today. Today is
non-official day.

SHRI JYOTIRMOY BOSU: We
only want an assurance from the hon.
Minister, if it is not in the statement.
that this gentleman who is only a
commercial executive working for a
British monopoly concern would be
removed and a proper academician
installed.
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SHRI 8. M. BANERJEE: The
question was raised by Shri Samar
Guha and supported by others on that
particular day. In an institution like
the 11T, we should have a luminary
in education as Chairman., Mr, Haksar
has no knowledge in this respect, he
is not an academician or technical
expert. He was merely concerned
with the Indian Tobacco Company ..

" T1.T., Kharagpur

MR. SPEAKER; I thought that you
were on the question of same prece-
dure. The point now ig whether it
should be laid on the Table of the
House or whether it should be vead.

SHRI SAMAR GUHA: This man
has been appointed as a Personnel
Adviser. It is an illegal appointment
and it will continue. He is creating
all kinds of troubles, The Chairman
without the sanction of the President
who is the visitor as enjoined upon
him by the statute has appointed &
senior professor! ..

(Interruptions)

MR. SPEAKER: 1 do aol allow a
debate op, this, The hon. Mimster can
lay it on the Table of the House. I
am sorry I touched the subject. and
the Memberg started speaking on it.

SHRI JYOTIRMOY BOSU: On a
point of order. The direction came
from the Chair, if I remember, about
20 o1 25 days ago to get information
from Kharagpur. The Hon. Educa-
tion Minister should not, under any
circumstances, have taken more than
seven days, I want to ask the hon.
Fducation Minister, for whom I have
great regard; why is it that he has
chosen to come before the House on
the last day.

MR. SPEAKER: I have already
told you,

SHRI JYOTIRMOY BOSU: Second-
ly Mr. Haksar is a commercial exe-
cutive working for Imperial Tobacco.
We are trying to cut to size this
comapany, but this Government would
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not do so, Will he give an assurance
today that Mr. Haksar would be &sk-
ed to resign and they weould get a
proper candidate for this job.

MR, SPEAKER: May I tell you
that Mr. Samar Guha's letter canie to
me. The Midister sent me a copy of
hig speech in which he had covered
these points at the time of 'he dis-
cussion on the Demands for Grants

SHRI SAMAR GUHA: My point is
this, A letter had been written to
you. They are pushing Mr. Mukher)ee
He has written. I cannot understand
how the Minister can entertain such
a letter from the Chairman.... .

(Interruptions),
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I forgot what I was going to say. Let
him lay the paper on the Table of
the House,

PROF. S. NURUL HASAN: Sir, I
beg to lay the statement regarding
11LT. Kharagpur, on the Table of the
House.

Statement

On 18th April, 1974, the hon. Shri
‘Samer Guha maeade a statement in the
House under Rule 377, when he made
some allegations against the Chair-
mman, Board of Governors, IIT—
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Khuragpur. The points raised by him
‘were more or less the same which had
been dealt with by 'me on®11 April
1974 and in reply to Unstarred
Question No. 7602 on 22 April, 1974.
On the samé day ie. 18-4-1874 he
addressed a letter to the Deputy
speaker, copy of which has been sent
to me, listing the allegations that he
had made earlier as also some new
allegations. Yesterday, i.e. § May 1974,
I received a copy of a letter of the
same date addressed by him to you,
Sir, in which he sought clarification
from me on some of the points raised
by him. I will attempt to deal with
the main points raised by the hon.
Member.

The appointment of the Chairman
of the Board of Governors of IIT-
Kharagpur has been questioned omn
the ground that he heads an Industrial
concern and does not possess any
technical knowledge. There is neither
a legal requirement nor has 1t been
the practice that only persons pos<es-
sing technical qualifications should be
appointed as Chairmen of the Board
of Governors of IITs. The practice
so far has been that a person of em:-
nence connected with industry or edu-
cation or science/technology, is
appointed in this capacity by the
Visitor. Among the industrialists,
mentioned may be made of Shr: Kas-
tur Bhai Lal Bhai who was Chairman
of the Board of Governors of the IIT,
Bombay from 1958 to 1985, his succes-
sor, the late Shr1 G. L. Mehta, who
was Charrman from 1965 to 1871;
Shri Padampat Singhama, who Wwas
Charrman of the Board of Governors
of the IIT, Kanpur from 1965 to 1971.
Even the predecessor of the present
Chairman of the Board of Governors
of IIT, Kharagpur was a emnent in-
dustrialist, Shri Biren Mukherjee.
There is thus no impropriety in ap-
pointing the present incumbent to
the office of the Chairman, Board of
Governors.
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An aliegation has been made that
the Cheirman is planning to drive
out present Director. This is entirely
untrue. In fact, the Chairman had
asked me whether. I could recommend
to the Visitor that the term of ap-
pointment of the present Director,
which ends in June, 1974, be extend-
ed by about one year until the Dire-
ctor attained the age of 85 years, the
maximum age limit permissible under
the rules, The Government were
unable to accept this view because it
was felt that as in the case of the
Vice--Chancellors of Central Univer-
sities, the term of appointment of the
Durector should be for a period of
five years. The present Director had
already served for ten yéars (from
1859 to 1969) as the Director of IIT,
Bombay and completes his five-year
ierm as Director, IIT-Kharagpur in
June, 1974. The Directors of the IITs
of Delhi, Madras and Bombay have
all been appointed on a five-year
contract, ag is the case with the pre-
sent Director of IIT, Kharagpur. In
fact, the Visitor has been pleased to
approve of the appointment of the
successor of the present Director also
for a term of five years.

The present Director had applied
for terminal leavel till the expiry of
his period of contract The leave was
gianted by the Board of Governors
and the Visitor had approved the ap-
pointment of one of the senior most
Professors as acting Director. Subse-
quently the present Director decided
not to avail of the leave. He can,
therefore continue until the expiry of
the period of his contract.

It has been suggested that the
present Chairman wanted to oust the
Registrar, Shri D. C. Bhattacharya.
This again is far from the truth.
According to the information suppli-
ed to me by the Director, the
Registrar applied for the post of Chief
Administrative Officer, in the Indian
Institute of Management, Calcutta
and was selected for the same Al-
though the Director said that it

MAY 10, 1974

LLT., Kharagpné 53

could not be in the interest of the
Ingtitute that Shri D. C. Bhattachacys
be permitted to leave, the Chairman
stated that he was not againat mobi-
lity in principle but that he would
not agree to Shri D, C. Bhattacharya
leaving his post without the
concurrence of the Director and that
it was essential to ensure proper suc-
cession at IIT-Kharagpur. The final
view taken by the Director was that
he would not like to stand in the
way of Shri D, C. Bhattacharya join-
ing the Indian Institute of Manage-
ment, if appointed. Shri Bhatta~
charya wanted to move to the Indian
Institute of Management in his own
interest and there was no attempt on
the part of the Chairman of the
Board of Governors to oust him from
IIT Kharagpur,

Exception has been taken to the
part played by Shri D. P. Barua a
Senior executive in the I.T.C. He was
asked to assist the Director in locat-
ing a suitable Registrar. The Director
has forwarded to me excerpts from a
letter written by the Chairman to him
dated 18th August, 1873, which is as
follows:——

“lI believe that administration is
one of the areas which should
be really strong. To_ this end,
apart, from advertising, I
would be obliged if you
woulg also correspond with my
colleagues, Shri A. Basu and
and D, P. Barua ¢|o LT.C, Cal-
cutta, to assist you in deve-
loping the profile, locating in-
dividuals and then  selecting
somebody really suitable for
the job. I think the person
concerned should preferably
have an Accounting background
with previous experience in an
educational institution and a
personality that will be accep-
table to all in the organisa—
tion
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Jpe need for this procedure had ari-
#an becauge the Director im his letter
;of 27 June 1973 to the Chairman of
the Board of Governors had express-
ed serious doubtg about the suitabi-
lity of the Deputy Registrar (Finance
and Administration) to succeed to
the post of Regiatrar because his ex-
perience has been by and large in
Finance and accounts. This view was
accepted by the Chairman who stat-
‘ed in his letter to the Director dated
7 December 1973 that it was necessary
to' find someone with wider experi-
ence.to take up the post of Registrar
on a substantive basis. Earlier the
Chairman had felt that the Dy, Regis-
trar might be competent to take up
the 'post of the Registrar. It seems
that a change in his views was large-
ly because of the opinion expressed
by the Director as also his own
experience of the functioning of the
Institute,

Another matter which has been
raised concerns the appointment of a
Personnel Adviser. Although 1 had
dealt with this matter on two earlier
accasions, 1 find that the Hon'ble
Member wishes to seek further clari-
fication from me. I shall therefore
take the liberty of explaining the
position at some length,

In many IITs matters connected
with ‘karamacharis’ have led to seri-
oug difficulties. There is the question
of the temporary employees and their
demand for absorption on a perma-
nent basis, question of the determina-
tion of Seniority, categorisation of
posts, rules of promotion, the question
of mess employees, etc. Delay in tak-
ing decisions on these matters accen-
tuates unrest among the ‘karamacha-
rig. Someone, therefore, has to de-
vote 'a great deal of time to the
solution of these problems. If the
Director or any of the senior academics
is entrusted with this responsibility,
then they would have little time left
for providing academic guidance or
for discharging their academic  res-
ponsibilities. The Regiatrar too has
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responsibilities which partly
statutory and .partly administrative.
He cannot possibly be expected to
devote his exclusive attention to the
sorting out of the problems of the
karamcharis’. It was, therefore, felt
that someone who possessed suitable
academic qualifications and who had
extensive experience of dealing with
personnel matters should be appoint-
ed as Personnel Adviser to sort out
urgently the problems relating to
the ‘karamcharies’. The Board of
Governors selected Dr. A. M, sharma
for appointment as Personnel Adviser
on a contract for 5 years subject to
the approved of the Visitor, Dr.
Sharma is an M.A. in Economics from
Delhi University and a Ph. D. in So-
ciology from Bombay University, He
served for about 25 years under the
Government as well as business firms
dealing with problems of labour and
personnel. He has not yet attained
the age of 60 years. In view of the
urgency of dealing with the labour
problems Dr. Sharma was asked to
start work and he has already
succeeded in negotiating agreements
with the Unions of ‘Karamacharis'.
However, as I have stated earlier in
the House, the appointment will hold
good only if the approval of the visitor
in forthcoming.

are

Regarding the allegation of the
Chairman serving “hot drinks” to
students, I had said in the House on
11 April 1974 that I got in touch with
the Chairman of the Board of Gover-
nors and I took the liberty of reading
what he had written to me in this
connection. 1 quoteg the following
portion from the letter of the Chair-
man of the Board of Governors:—

“In so far as the question of
entertaining students ig con-
cerned, this is absolutely incor-
ect and there is no  Erain of
truth in it whatsoever, The
students do certainly come and
see mo but never have they
been offered any drinks other
than soft cold drinks”.
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It appears that this statement of
mines escaped Shri Guha's attention
and he repeateq the allegation on 18
April 1974.

Shri Guha has referred to a letter
from the Director to me. The letter
mainly demonstrates the difference of
opinion between him and the Chair-
man and on these matters it would be
more proper for the new Director to
take suitable measures, I would how-
ever like to mention a few pomts
raised in that letter.

Regarding the prevention of ragg-
ing, the Chairman has expressed the
view that the punishment for exoes-
sive ragging should not be such as to
ruin the career of the students. One
may not agree with this view but it
would be incorrect to say that Chair-
man hag therehy encouraged ragging
of an undesirable nature. The Direc-
tor has also objected to the Heads of
the Departments and other Faculty
Members directly meeting the Ciair-
man, without proceeding threugh the
D1rector I am of the view that this
cannot be accepted in an academic
institution. Faculty Memberg should
be free to approach the Chairman or
any other person and there should be
no restriction on their academic free-
dom. The Director has also made a
mention of financial irregularities
allegedly to have been noticed in the
accounts of the Students Gymkhana.
The Board of Governnors examined
this question and teock a decision
However, on this matter a further
report has been calleq for from the
Institute. If it is felt that there
should be a more detailed investiga-
tion into the allegations of financial
irregularities, I would be willing to
take appropriate action, Earlier,
allegations of irregularity have been
made against the present Director
himself. These will al&d, be looked
into. -

Shri Guha has also drawn attentioff

to a confidential- letter dated 19
April 1974 sent to the Members of the

Senate by the Director. As certain
allegations have been made in this
letters, I do not think it proper to
make any comments until the views
of the Senate are before me

SHRI SAMAR GUHA: The whole

matter can be enquired into. Lét
there be an enquiry committee, You
should give a direction that there

should be an enquiry committtee
with competent technologists from
anywhere in India to go into the
whole affairs of this I.I.T. Dr. Sathna
can do it, I have no objecticn.

12.35 hrs.

STATEMENT RE. REPORTED SALT
CRISIS IN WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): I
lay a statement regarding the repor-
ted salt crisis in West Bengal, on the
Table of the House.

STATEMENT

During the discussions Shri Samar
Guha has stateq that the price of salt
has gone up in West Bengal by 10 to
15 timeg and that it js being sold at
the rate Rs. 2 to Rs. 3 per kg. in ru-
ral areas.

The retail price of salt in West Ben-
gal was between 23 to 37 paise per
kg. In November, 1973 whereas in
February, 1974, it wag 25 to 42 paise
per kg., The whole sale price for a
bag of salt (one quintal) in West

Bengal in November, 1973 was between
Rs. 16.75 to Rs. 24.38 per quintal, while
in February, 1974 it was between Rs.
20.17 to Rs. 33.50 per quintal. There
has thus been an increase in price
which is largely due to the fact that
the State nominees have not lifted the
full quota of 22,000 tonnes per month.

"Against - the requirement of 77,000

tonnes from January, 1974 to 15th
February, 1974, the actual lifting of

:salt has been about 62,000 tonnes only.

Some increase -in price is also due to
the fact that the bunker surcharge has



